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sident of the Congress (I) at Ulhas
Nagar and provides particulars of the
name of the ghop, its address, list
of the liquors and wines available in
the shop and the photograph of the
shop-owner, Dunj Chand Kalani. This
sort of an advertisement of a liquor
vendor with the photo of the Prime
Minister ig an outright exploitation of
the nama of the Prime Minister for
the selfish purpose of the liquor ven-
dor who has disgraced and misused

the name and office of the Prime

Minister of India, It is high time
that the Prime Minister took steps
to stop ; the vested interests from
dragging her name and her office for
being exploited by liquor vendors.

14.30 hrs.

MOTION RE INCREASE IN INCI-
DENCE OF RAPE ON WOMEN—
Contd.

Mr. DEPUTY SPEAKER: Now we
take up further consideration of the
motion moved by Shrimati Geet
Mukherjee,

Shrimati Suseela Goplan to con-
tinue her speech.

SHRI MAGANBHAI BAROT
(Ahmedabad): Sir, to the resolution
which is now being discussed we have
suggested some amendments.

MR. DEPUTY SPEAKER: It is
only at the discussion stage.

SHRI MAGANBHAI BAROT:
There i no dispute about it. We only
want to widen the scope of the re-
solution. So pleage accept our
amendments.

MR. DEPUTY-SPEAKER: That
will come after her speech is over.
. Shrimati Suseela Goplan.

IqTeaE Hevad, & ag oo AT S
g fr %1 Y ag Mee g, 89 T AT
uw gHedE § 1 ¥ fordee § i sawy
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SHRIMATI SUSEELA GOPLAN:
(Alleppey); Sir, it is a matter of
satisfaction that at least now this
neglected subject has come to this
august House for consideration and
discusion, thankg to the Forum
against Rapes which has been for-
med in Bombay and which took wup
the Mathura case and brought it be-
fore the notice of the public as also
of thig House against the tortuous
attacks and the behaviour of the
Police against such atrocious attacks.

Sir, dozens of guch incidents have
taken place in our country during the
last so many years, But whenever
there ig an incident, there will be
gome protest and the government will
make some statement and then they
will say that they will take action
and some directions will be given to
the government. But what will hap-
pen afterwards? After a few days,
the protest dies down and nobody
cares about what happens afterwards
to the victims of that attack. What
happens to them—nobody cares about
that. And algo about the legislation
and the implementation of the legis-
lation nobody cares. That has be-
come the order of the day. Why in
this Mathura case has the verdict
come like this? I think it is because
we have shown utter negligence
about this social aspect and because
#0 many thingg are taking place and
nobody cares about it. We have
hundreds of such cases in our coun-
try. But what gteps have the gov-
ernment taken? The government has
taken no sgteps tp prevent such things
which go on every day. That is why
the Narayanpur and Pipra and 60
many other caseg have come to our
notice. These things are taking place
and pathetic stories are heard. Then
there is no remedy. It is going on
like this. Even in thig case one of
the culprits, the Police Officers who
had committed a heinous crime
within the Police station has been al-
lowed to escape and he escaped be-
cause the poor girl could not prove
that she was below 15 years ang also
she could not prove that there was
registance. Two drukards took this
girl to the police station in the dead
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©of night. But the court asked the
£irl whether ghe resisted. That was
the verdict of the Court. It was not
proved that ghe has used enough
force.

14.33 hrs.
[SHRT SHIVRAY V. PATIL in the Chair]

So, the police officer hag been
told that this js a matter of concern.
Even the Supreme Court did not say
a word against the police officer who
used the police station as an arena
for sexual intercourse. That is be-
<cause, over the last so many years,
they have neglected such a thing. We
had not taken upon the problem as
it shoulg be . Even the conscience of
the general public or of the judges
or any higher-up in our society has
not taken thig seriously. So, this
thing hag come to stay.

In Kerala, Sir, we were fighting
against the atrocious attacks on wo-
men for the last so many years. In
1975 while two grils were arrested
and taken to police custody they were
raped—one from Trivandrum ang the
other from Calicut. Whep they came
out of the lock-up, they committed
Buicide. We took up the issue—
the women’s organisation in Kerala
took up the issue. We even had
an agitation and had the dharna
before the Police Station in Kerala.
The Government had to come for-
ward and say that action would be
taken against the police people. And
the policemen were suspended. It was
also announced that hereafter no wo-
man would be kept in the custody,
in the lock-up, after 5 o'clock. It
wag announced like that. But, what
happened afterwards? After three
years, everybody forgets that, After
a particular enquiry report came, the
police officers were taken back to
work. Not only that. They were also
given promotion even though they
committed that crime., When a ques-
tion wag raiseq in the Assembly, the
Minister concerned said that those
girls aged 17 ang 18 were bad. When
they came out becaue they were af-
Taid that they would not get married
and they could not live in society,

they committey suicide. The Minis-
ter said that the girls were like that,
The entire report is like that. And
so0, the police officers were taken
back to work, o

Such jncidents are taking place
everyday in our country. The Minis-
ter, in his reply, also gaid that
they have no idea of amending the
law. Even now he is not prepared
to do it. We are hearing from Rajas-
than that the Kerala nationals going
to Rajasthan were molested, raped
and killed. They can do everything
there. So much of hue and cry was
raised in Kerala Assembly also. We
had brought that to the notice of the
Centre as well as the State Govern-
ment about the nurseg going to Rajas-
than. We are told that they would
have to obey the officers. They would
be molested, raped and in the end
killed. This has happened actually.
What have you done about that?

You might have heard everyday the
nurses going to the villages sometimes
get the chance of being married.
They are married. But, what hap-
pens afterwards? They are taken
abroad to be the harems of the Bad-
ghahs in Arabia. Thig is what is
happening. They tell their parents
that they would marry them and they
would give ornaments. Afterwards,
the girls were taken and sent to
Arbia for prostitution. That is what
ig taking place. So many such inci-
dents have taken place. What does
the Government do? So many atro-
cious things everyday are {aking
place to the married girls from
Kerala, Tamilnadu and XKarnataka.
From the coagta] districts of these
three States, so many of them were
taken by the contractors; they tell
them that they take them for proces-
sing the fish. But, in the end, they
will be taken to the brothels of Bom-
bay. Thig is what is happening? So
many reports like that appear in the
papers. But, no action is taken. Even
government is not taking it seriously.
We also do not take it geriously:

Are we prepared to punish the cul-
prits when such actg are done? No.
Because government takes g partisan
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attitude even in this. In 1969 when
I was the Member of Parliament
when from Bengal a 14 year old girl
who wag molested came to Delhi and
we took her to the Prime Minister,
Shrimati Indira Gandhi and reques-
ted her to get it enquired and take
action against the culprits. What
happened. A police officer of the
sameg police station wasg deputed for
enquiry and he said that there was
nothing.

Sir, You might have -heard about
Geetg Chatterjee from Bengal. She
came here and told the Prime Minis-
ter that she had been molested before
her husband. Her husbang was tied
10 a pole and before him she was
molested. After some time she be-
came unconscioug and when she re-
gained consciousness she found her
husband has been cut into pieces, She
came to Delhi and appealed to the
Prime Minister to enquire into that.
‘What did the Prime Minister do? She
dig not do anything. Why! Because
ghe ig the wife of a communist wor-
ker so she was not prepared to do it.

(Interruptions).

Women are molested everyday. So,
what is the remedy? What jg hap-
pening in Delhi? Everyday women
are attacked and hundreds of girls
are burnt because they have not ful-
filled the commitment of dowry. What
are you doing? You cannot save these
girls. No woman can walk on the
streets of Delhi even with her hus-
band and the government is saying
that law and order situation has im-
proved after the Centre has taken
over the reigns of administration of
Delhi. If you take a partisan attitude
you can never save any woman who
is being attacked.

In 1975 the Status of Women’s Com.-
mittee had gone into details about all
these things and recommended to the
government that a commission should
be formed with statutory powers to
deal with women question. What
have you done? Even the UNO Com-
mittee has guggested that ; commis-

sion with statutory powers should be
formed so that they can go inte the
details of these attacks and then also
about the security of women—not
only of their life and honour but
their job also. There ig no security
of job for women,

Even after thirty-two years of In-
dependence women have to suffer a
lot. Nobody is prepared to take any
action. Only lip sympathy is given.
Whenever there is an incident the
minister will make a statement that
they have issued the instructions to
the State not to arrest any woman in
the night or keep them in the lock-
up. But will you make it a point that
whenever these instructiong are not
obeyed the concerned officers wil] be
punished. If any officer—whether
police or otherwise—indulges into
sexual intercourse espeCially at his
place of duty that officer should be
given severe punishment. If it is
proved that it is done in that office,
that man should be dismissed. Are
you prepared to bring in such a legis-
lation so that no woman can fall into
the clutches of these inhuman beings?
Sir, Government has not taken any
stepg even though we have raised it
in many forumg and this topic has
come to the forefront., Now, 1 tell
you one thing: Every year you are
tying Rakhi. What doeg it signify?
Just ag a custom you are observing
it, but what is the message peh:nd
it? That you are not observing. These
stepg must be taken if you really
want to save the women from atro-
cities. In this country we are fighting
for these things for the last go many
years. In Kerala, we have been
agitating and fiighting all along. I
know the Minister will be giving us
a reply that gverything will he done.
But I know nothing is being done.
That is the situation, Sir, Mr. Stephen
i8 smiling. He will be thinking, why
you are complaining because your
Ministry is there in Kerala. Here-
after you will see what wil} happen
in Kerala. Safeguards will be there
to protect women. But what are you
doing from here? Are you prepared
to take proper steps?
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SHRI CHANDRAJIT  YADAV
(Azamgarh): Take it up in the next
Cabinet meeting.

THE MINISTER OF COMMUNICA-
TION (SHR]I C. M. STEPEN). Is the
gituation in Kerala go bad? That is
what I am asking.

SHRIMATI SUSEELA GOPLAN:
You gre away from the soil; you don’t
know what is happening in Kerala.
Ask the women; they know it.

SHRI C. M. STEPHEN: I never
knew it was so bad.

SHRIMATI SUSEELA GOPALAN:
Every where in India we come across
s0 many such cases. But you are not
prepared to amend the law. These
instances are taking place on a large
scale but you are not prepared to
change the law, Women are put to
difficulties in every field. There is an
attitude of total disregard by the
Government with regard to thig pro-
blem. 1 appeal to you. You must
rouse the conscience of the people
against such atrocities on women. Sir,
we always talk about our culture and
tradition and go many other things.
But, Sir, I feel very much pained
when I see the men-folk in the coun-
try remaining a5 passive on-lookers
or spectators against such outrageous
incidents taking place. Thig is hap-
pening in a country where Ranade
and Raja Ram Mohan Roy, the great
social reformers have liveq and prea-
ched varioug kindg of social reforms.
Now nobody ig bothered about all
these things. So, I request, at least
now the House ghould take note of

these things and pasg the necessary
legislation.

Sir, certain gsuggestiong have been
put forward by Shrimati Geeta
Mukherjee and also by Mrs. Madhu
Dandavate about these things. We can
have more suggestiongs from hon.
Members. But the point ig this.
Severa] legislationg are there, which
have been passed, but they are not
implemented. lawg passed fo, safe-
guarding the interests of women are
not being implemented. I hope this

House will give a warning to the
Government and tell them that such
atrocious things shoulq not happen in
thig country and if it happens the
culprits will be punished properly.

wt W fag o (wee3) g
o, for arE < § wiYedzy § st wrd}
X

MR. CHAIRMAN: There i3 nothing
like that.

sftwelt poor wot  (FqEw) o
gwrafa o, ¥ qge W 4T § ww
forat gt fis o s s AT et
% 8T IY 9T gWA §© amuw fag § 1
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SHRIMATI GEETA MUKHERJER
(Pauskura): I have not seen gny
other amendment circulated.

SHRI MAGANBHAI BAROT. We
will come to your rescue and widen
the scope. I am sure you will not
object to my speaking. Please have

a little sympathy; all this hag been:
done to help you,

SHRI CHANDRAJIT YADAV: 1t
is not helping them but everybody.

SHRI MAGANBHAI BAROT: Yes,
the whole society.

Mr. Chairman, Sir, I geek your per-
mission to move my amendment to
the motion. The idea behing my
moving this amendment js t, enlarge
the scope of the motion. Insteag of
restricting it to a certain section of
the sociey, namely the police and
anti-social elementg engaged by the
vested interests, we want everyone to
be roped into. We want the law to be

basically altered. Here, there is no
controversy,

PROF. N. G. RANGA (Guntur):
The police is the custodian of law
and order, If they indulge in this,
it is very gerlous and a heinous ctime,
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SHRI MAGANBHAI BAROT: We
-want that afiyone indulging in a
.crime of thig nature should be punish.
ed.

SHRI CHANDRAJIT YADAV: But
their responsibility is much greater.

SHRI MAGANBHAI BAROT. In
all humility, I want to say that the
motion ag it standg intendg to stand
against a particular gection. I am
only trying to wide its scope and
there can be no controversy about if.
And whep the hon, Members hear my
arguments based on my experience ag
a lawyer, I am gure, I will be able to

convince them.

I request you to kindly grant per-
mission to move my amendment,

MR. CHAIRMAN: 1 grant you the
permission to move the amendment.

SHRI MAGANBHAI BAROT: I beg
-to move:

That in the motion,—

(i) omit “its”.

(ii) for “the alarming incidence
of rape on women, particularly by
anti-social elements engageq by the
vested interests and on occasions

even by the police in different parts
of the country”,

substitute—

“varioug incidents of rape in
different parts of the tountry”.

(iii) for “effective gteps to prevent
their recurrence”,

SUbStit UL Cmmm

““all possible measures to prevent
their occurrance, including measures
after consulting the Law Commis-
sion to strengtﬁ!!n the law where it
is found inadequate”, (3).

MR. CHAIRMAN: Mrs. Sahi, don't
¥you think that your amendment, and
that of Mr. Maganbhai Barot are
virtually the same?

SHRIMATI KRISHNA SAHI: Not
virtually the same. There are differ-
ences,
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MR. CHAIRMAN. I permit you to
move {t.

SHRIMATI KRISHNA SAHI: I
beg to move:

“That in the motion,—

(i) for “alarming incidence” gub-
stitute—

“yarioug incidents”

(ii) omit “particularly by anti-
social elements engaged by the'
vested interests and on occasions
even by the police”,

(iii) add at the end—

“including measures after cona
sulting the Layw Commission to
strengthen the law where it is
found inadequate”. (2)

MR. CHAIRMAN: Mr. Yadav, what
is your amendment?

SHRI RAM SINGH YADAV: It is
the same.

SHRI MAGANBHAI BAROT: I
rise to participate in the debate, with
all apologieg to the fair sex of this
country, from one of whose member
this Motion, has come, Here ig the
time ang opportunity for me, as a
person who hag pra’c%;sed at the Bar
in crimina]l] and original courts, to
place before this House certain cir-
cumstanceg which thig House should,
in its wisdom, take into consideration,
if we want to ensure that all the
crimes that men have committed
against women for many centuries
now, and especially during the last
one century, are to be dealt with pro-
perly.

Many thngs have been said, in-
cluding this that it is against the law
and that we should go this ang that.
But I would like to tell some facts
to this House, as to why 90 out of 100
caseg go unpunished. Where is the
lacuna? How can we, the custodians
of law, take proper steps?

Let me point out three facts, Let
us understand the énvironment in
which the rape case jnitiates. Let us
understand the procedure under
which it ig prosecuted ang let us
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understand the law under which the
final judgement is passed.

We live in g strange society, go far
ag the poor women gre conterned.
The lawg enacted by the Britishers
are not lawg meant for the poor, or
for women; and surely, they are not
laws for poor women.

Where is the lacuna? Let us go
into it. A young girl is raped. And
the first question put to the parent
ig whether he has lodged g complaint
or not; and then whether he will go
to the police or not. Many problems
are involved, namely, gocial stigma,
the future of the girl, her married
life, and the lives of hey family mem-
bers like gaughters, sisters etc. The
father thinks many times before lod-
ging the complaint.

15 hrs.

This kind of taking time, which is
known in legal terminology ag ‘delay’,
ig looked upon with suspicion. And it
is asked: ‘The rape was committed
in the morning; and you have come
to make the complaint 6 hourg after
that’ We forget that when a per-
son’s money is defalcated, he goeg to
file the complaint 6 months later; and
he says, “The manager had no
knowledge about the gefalcation”,
There the delay is pardoned, but in a
.crime where social stigma is jnvolv-
ed, the delay js ultimately responsible
for the rejection of the case. Then
what ig the next stage? Then the
3ame daughter and her father go to
the police station. There let us know
what happens? The Mathura casg is
known to everybody. The gystem in
which a girl is requireq to write her
complaint hefore @ male constable is
not good. We hardly hear a female
constable to write a complaint, Then
comes the third stage of hr physical
examination. She is sent to a doctor.
I am not questioning about the
bona fide of anyone. Imagine the
plight of a young girl who hag to be
thoroughly examined probably gome-
times in a very unpleasant gituaticn,
The real torture slarts after ghe
lodges a complaint.

Then comes the trial. I have been
watching it for the last 25 yearg help-
lessly; I have been a helplesy specta-
tor thereof. I want to present before
the House what happeng there, I
want tp tell this august House about
a sad situation in which g rape case
ig tried. I do not say that there is
a law, but there is a practice. A girl
gives her evidence before a male pre-
secuter; he hag to examine Her. A
male cross-examiner ig waiting for g
chance to prove the consent; a male
judge has to decide her fate and
there the question ariseg to describe
the act as if the act ig one of giving
a slap by one to another, ag if it is a
case of pick pocket. You want a
young girl to say all this in the pre-
sence of 3 hundred persons including
a male prosecutor, a male cross-exa-~
miner and to describe the act. If ghe
says,

qT w17 g3 agiT Rt war |

No, Sir, that is no evidence, The law
language would require to describe
the act ang act in g flithy manner, a
manner which js vulgar, a manner
which ig uncivilized, a manner which
is inhuman and then only it is evi-
dence from her. Then comeg the
real situation. A law laid down from
the time of the British judiciary and
till today not removed completely is
this. A prosecutrix ghall not be relied
only up on her words. She would
need corroboration, corroboration
after act of rape, corroboration for g
crime committed some time in the
dark hours of night, corroboration for
an act committed in a dark corner of
a house. Where doeg the corrobora-
tion ¢ome from? It ig impossible.
This js the law of this country or this
is the practice of thig country. It is
time for ug to change it.

Many guggestions have been made
by hon, Members. 1 wotlld sl like
to make g few suggestions from my
practical experience which can at
least give some relief if they do not
completely remedy the crime that we
have committed go far, Before we
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go to amend this law, I would par-
ticularly request thg lady Members of
thig House not tp restrict to one as-
pect of the social injustice. I will
give you another. I will tell you from
my personal experience. It is my
duty duty to the gociety and to the
nation to tell you about this from
my experience. 1 remember & case
end hope that you will permit me
to quote from my experience, There
was a case of matrimonial nature.
The husband and the wife, both edu-
cated, quarelled on the custody of
their children. Our law is such, let
this House know, that after five
years, the fathe; hag g right to keep
the children under hig custody and
before flye years, the mother has a
right to keep them under her cus-
tody. The learned judge asked her,
‘“Madam, forgive, the law jg thig that
after seven years the children are to
be handed over to the father.” I re-
member and it ig ringing in my ears.
Let this gugust House recollect it.
She said, “Yes, your law must have
been such. TUpto geven years, we
rear the children; we nurse the chil-
dren; we make them self-sufficient
and the father comes with a law at
his back that the children are his.”
She told a Judge of the High Court,
“Sir, those sitting in the Parliament
and who must have passeq thig law
must be all fathers. There must be
no mothers sitting in the Parliament.
Otherwige, the law would have been
different. If the mothers would have
been there the lay would have beeft
reverse.” We require to do this.
We require change; we require to do
it in succession, in custody, in molesta-
tion, in physical assault,. How do we
do it? If we cannot do all, let us at
least do a few. If I were in a position
to change it, T would say: let there not
be any public trial of rape. Never,
Do not keep openthe door of the
courts trying rape case, Because who
are in the audience? I appeal to the
members of the federation of women
to think. There will be very few ladies:
only males will be there. These girls
are put in an awkward situation, in a
hesitating situation, where they could
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not disclose,  Therefore, whatever
may be the Criminal Procedure Code,
in rape’cases, let there be a tlear pro-
vision that there will be in-camera
trial. In those trials, let it be made
clear; the learned prosecutor, the de-
fence lawyer, the judge and the accus-
ed will be there. If the State cannot
compel the presence of g lady advocate
for defence, at least give a lady prose-
cutor for the prosecution. When a
girl is g victim of rape you cannot ex-
pect g male lawyer: a lawyer asking
the girl to describe the physical act,
how can she describe the act of shame.
I have seen with my own eyeg prose-
cutors asking the girl to say: what was
done, what was done without your con-
sent and the girls collapsed jn the court
room.

Let us do one thing. Here is a law
which says like any criminal law that
a person is innocent unless proved
otherwise. This law is wrongly based
on the principle, namely let ten guilty
persong go unpunished, let not an in-
nocent one be punished. Why? Why
should ten guilty persons go unpunish-
ed? Time has come to change it. 1If
you change the presumption and put
it as in the anti-corruption cases and
in many other cases, it will improve
matters. We have to change the pre-
sumption. The prosecution be requir-
ed to prove only act of intercourse,
then the presumption shall be that ib
is rape; it shall be presumed that it was
an act of rape against the consent of
the girl. Basically the law requires
to be altered. I request the govern-
ment to do these three things. The
Commission is looking into it; let them
direct the commisgion to expedite it
and amend section 114 of the Evidence
Act so that rape shall be presumed to
be without consent. ‘There should be
in-camera trials. There should be 2
lady public prosecutor, if possible 2
lady constable and certainly a lady
gynaecologist or lady doctor. They
should eximine this woman, The rest
of what Geetaji said, 1 accept. I hope
that after hearing me hon. }ember
Geetaji and other lady Members in this
House would agree that T am not res-
tricting myself only to the police or o
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social or unsocial elements. I am
widening it and 1 hope and trust they

‘wili accept my resolution which will do
more service.
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f& o & qUTS ¥ T4 B AW F@r
srar &, oAy fegar o g, # feemt wY
TG G TEAAT AT, A BIT A &
1 g5 TG HY G2 qiww g2 @ E )
gafag & 9% g9 FTX0 ¥ STAT ATFAT
g, FAF £ 7 & T ardr Iy 7Y F AN
T QMG FX I H 1A AE T |
SE 9% IANT 49 ARLAr ¥ g AG
s §, a9 aF gawr faowor W A
fasme a3 & | & Igar £ v z@ aa
F q=d! a@ & qum forar g 1 Y
HIAT GHIS ¢ AL AT SR 479 @,
saa &7 Sfogr F @t g7 g &, oW
FT B AN AT T AW FgT FraT § |
F W1 Aforar g | § 7@ gt g,
foraw & s FT AT QTG | g7 i
¥ a9 9 77 T Y T2 gy —
TN [ AT T HITAT T v O
qF WA a93€dT ¥ §9 & #Y 6
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¥firer it fis s s SR #7 T\
¥ e gwr, T gun, @ wew
R2W & gedweT g Wi gfow 7 oW
T ey wod yEwn F) fer fegm acg
®Y weard fagr awT & Jo afl F3 )
wa faue awT qua ¥ § & 1| aE .
qza1q Y Y Tifgd | g ¥ w9
Sa% Zfrewror FT qar @ wTaT #
woge fag awmi Wi arfeardee
¥ ghom fx mifgnd s dear &
wH & §, & §efy weAl & faeg aga
W 3 § | Tt s £) oY aga
AT qg7aT § fw & & gaAr A
FTCRE) I TALE? sufad
@ ¢ fr gvha & g mmw ST N
HeFla g, 99 & & Y 359 F1 TSI
7 7T snar | afg feedt g snfa
HIa@ &1 gy §), @« ay wer & @
FIET g e 79 & fgww & g,
FED U A | G 2\997 F @19 gea 6
gHT A wEgrATE Y AT | zafwd afe
faelt ot oiea &7 oftergeor ar & @
TITEe g wifed, dfFa gwha ag @ fw
QaT qq & w1 S fa A
WA F wwe ¥ &Y aag G g,
afew &1 onfa & A & @, 7
Y FTAASAT 91, T FT AAAT 4T,
AR UF ®ef) ¥ Sy qgi T3 T Y
®Y AT I g7 AT 5 Ay wT A gy )
A 7g = 1 wrwrer & 7Y 9T, FE AT
wTAT 8, A€y g v fF mfem ded
g w1 7 Y wg fear 5 wee &
q1 1

rafad & sz @@ a1 f5 a1
wergw gy av ag e ara @, AfF
qg v Sl & g g fgd, qar
g g nfegg fw o= onfa Y M@+t
N TTET g I FfEw gEd aE
¥ a1y g o gaw) wywr ong fv wfa
Wad, goa@igwr® | WT wO qHOISA
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WY ar o« wor §, SEw! vy 2w gl
wT ? AT qdEwar wEET & oy i wAT
®Y v9 a<g ¥ qeweT wigh | aF =
gura g fag qQF, 37 gaTal & w1¢

“frdy 7 & ¥few & g & v

TrgaT ¢ o 3w &Y A gfom § swwy .
fadiivre & g @@ &N gar 2

qEET, ATCEUY FY wEAT g
qgw wET o agt 9w T | W
F1§ firem @Y &, S %7 SAr iR
a1 #few 9@ ¥ arg qur gwr?
R W g , Wy qfgqwTd, wY
ww ¥ fod agl wgw o, B2
agriqfa fram & fad @gr =& 94,
aaifes @w e & fag W
W, @f6T I§ ¥ aE FB ARG
amlgfa'ﬁrﬁqﬁﬁﬁzm%f‘ﬁi

i

wTa, SEt &1 faeve & | v
f—aa T fFar @@ ) gfem #
dmfegre #39 & fad a1 s 7@
ﬁmmtgrgu@aa%a@rﬁm
F am@ g | qEfEd, am A gt
%fmagamﬁmfﬁé’rﬂiafm
gfre g § P I AE T

T E qg W gU g wifed
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JIgHT F qaT g1 99 W+ ey
TEH 97 W gEar A SEw
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g qga 3% qrIGW Y| N T
aurwe & fse PV E T W@
ETq ®1 =g fHET F1 wg W A}
THAT E | ¥@ AT} UG g qYT
NEAH & | G FT E T FE
UG FET ENT AT AT g
N gRT | EFR W FTEE A
€ ST ¥ grAAeww 9T WY IEE!
7 AT ST |

W WY FTT I I § I A
W A A1 =aedr gAr e fw
3 @ # w3, IA@r I
A @ ¥ qEEw g W g
Y gAY W F a¥ § IAsr o
¥ ggal ®1 ¥R ¥ g7 9ga 999
g |

syt g @@ (@)
ATAA g1 AT @St A I«
TEITT 1 @A §X AV WA T A
T T I AT S IR GEEATH]
¥ =T A &, S wrEA™y F gy &
HIAT ATAATHT HT AHT AT AR §
I IR AREATHT I F7 FW E |
X Tq qeq § §© dwgw W fag
& oY Hwmar FT g fv wdlre 7 fag
STGH | SR, FAE, AATAL A
wwor & fagg amama<or e av fwar
ZY ST =Ry A ¥ w9 A W @
arfed AT nfgerrs} & i 1 wfawre
A faeret &Y =iy wfeew ag S g
Zag ot 7€ gwerr A E ) A A

vt W oft 41 7y g Y qwe d
wIT guiaged ot §1 gk agt wep
TO QX I g¢ & o eyt e w
wreor ¥ oY g Aw F g frer awTERC
FY wEATY guT F §1 K Wy
f& T & 3% & &Y s & gE A
g awar § | ¥ oo qgAl ¥ ot wgAT
arga ! g e afs et seat & arg q=7-
T AT HE AT GIAT § W TR TIHT
IHY T ¥ wrdr v ¥ fag A
WY 9Tt & Ot ot fat g1 o &,
HIT LA AT AY IAHY TG F T F Q&HIC
F § forg Jaregifr ? G gt g
gl

WY siTAd § fe oYY & faes gw
¥ FT a @ {1 ¥ qeAr At §
fa 7 7 =y A€t & f ¥ 7 srar far
sfa fag  agaY g o1 @ 8, s &
T AT 4T ITHT A 7G! forar JTAv
g o7 &7 JEEQ T F At F;
foer oY 7Y arelY & 1 77 F¥ oy &
Ty &I gaT @ Qv O qfear
gaY of@Te arel FT JT FAAT TGN
;Twslmmuzmqmﬁ#é’f

|

8T ¥ It faarg, fauar faag &
JIX  FTT 473G & | § AT AT
g fr feqe sfowe @& w@T 7 &9
TroRe FX IIY g7 & wraat g fr
FA § qwrEgT T& T wvfed Afwa
IgF g9 WY AT Sy gfEwn
g W1 FEwAaT ITfgd | AT WM F
gare sfawa  wfgerd § A o=
gfowa gew &1 geel & FE guTd
T orrad @ | AfeT AN F AT @ R
forer & &1 q & ago fedf@r 81 o=
FAT F O FET IO A Afgamay
# g7 &' fafre F@TERT ) A WIS
¥t dearr § wfgers) # ar gaut A
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oW, I Wt ow Jar CEETERRR
fosge w<r g forg % o aw il WY
I v fidr 1 v o deaTeT WY
WY JwwT BT fie 3w qg WY weATe
w |

g OF OWT §A § N w® TH-
HIfa {, TENT WTAAT ¥ FIC IS FGART
aar wifgd qraR fa=w v g
qridfer R gt e famagar A gw
e #1 Sufeqa fear &, qaT ST
¢ fir g ¥ gom. qoife & o o §
X 5® ¥ go qoifa #1 q o« ot
T faoe & o waew a1 GEATd AT
tRM T N T e Sy o= &
iyt gfrea ait g W=t gf &
aft & T 1T FRATITTEY 7B & ) IFA
QAT weg &1 wanT fear 21 sEe
wY a1 ag frerar g fe A7 0 werfa
T &, o A W AR E, | WA
TET NIT |

All rapes are alarming, irrespective
of the status of the woman raped.
Under the garb of the word “alarming”

agd & gEY AT gEATT g ST §
fomar Amafe s 7 A WA
WZ ST QATIHT MeT § OH! HATIHT gET
AT 92T FIFF AT I wqI< wari |
ST wfgdT 13-14 AT T & AT g4
Tf TR & Ia 6T ST AL TGN
A IEHY FAT AT T 7EY T30 0 F T |
JrEt fw g ¥ aoff w2 fvar g

i T ag WY foar § i grae quay
T qATHET
MR CHAIRMAN: We will now have
to take up Private Members’ Bills.
So, you can continue your speech
when this Resolution is taken up the
next time.
TRE! T, ATET: AT WS WY
T & & g% Jww ¥ e T 4w

e A s g wyAT R, drer e
QAT T |
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MR. CHAIRMAN: Private Members™
business starts. -

wwal gort At A et dud
¥ ford gaw! W | R a« NAN ¥
wYsT fear strgar ?
MR. CHAIRMAN: Ves.
15.81 hrs.
[MR. DEPUTY SPEAKER in the
Chair]

MR. DEPUTY.SPEAKER: We shalb
now take up Private Members' busi-
ness,

INDIAN MEDICINE CENTRAL
COUNCIL (Amendment) BILL®*
(Amendment of Section 17 and Second
Schedule)

PROF. MADHU DANDAVATE
(Rajapur): I beg to move for leave to
introduce a Bill to amend the Indian
Medicine Central Council Act, 1870.”

MR. DEPUTY SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bil] to amend the Indiam

Medicine Central Council Act, 1970.”

The Motion was adopted,

PROF. MADHU DANDAVATE: Sir,
I introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 75 and 164)

PROF. MADHU DANDAVATE
(Rajapur): I beg to move for leave
to introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That leave bhe granted to intro-
duce a Bill further to amend the
Constitution of India.”

The Motion was adopted.

PROF. MADHU DANDAVATE: I
introduce the Bill.

Extraordinary, Part II, section 2, dated



